FIR No. 200/2012

PS: Crime Branch

State Vs. Riazuddin @ Pintu
U/s 21 NDPS Act

25.09.2020
Present:  Sh. K.P.Singh, Addl. PP for State (through video

conferencing)

Sh. C.D. Rai, Counsel for applicant Shabana Khatun

(through video conferencing)
Hearing conducted through Video Conferencing.
This is an application for release of FDR of the surety after

cancellation of endorsement, if any.
Report is received from Jail Superintendent concerned that
accused Riazuddin in case FIR No. 200/2012 is released on regular bail in

pursuance to release warrants received from the Court of Ms. Apoorva

Mehra, Ld. MM, Delhi on 07.08.2020.

Ld. counsel for applicant submits that applicant stood surety
for accused Riazuddin in the present case when accused was granted
interim bail vide order dated 19.07.2019, which was subsequently
extended on 12.12.2019 and thereafter upon the expiry of period of interim
bail accused surrendered in terms of the order granted interim bail.

~ Let Spe‘ciﬁc report be called from Jail Superintendent
concerned as the whether the gccused Riazuddin, released on interim bail

on 19.07.2019 surrender’ed ‘in- the month of February 2020, after

completion of interim bail period.




For report and consideration, put up on 30.09.2020.

(Neelofeg‘%zf erveen)
ASJ (Centfal)THC/Delhi
25.09.2020



B. A. No.1331/2020

FIR No. Not known
DD Entry No. GD 50 dtd. 10.02.2020

PS: Darya Ganj
State Vs. Roopak Jnin
U/s 420 IPC

Sh. K.P.Singh, Addl. PP for State (through vidco conferencing)

'Sh. Sachin Kumar Jain, Counsel for accused-applicant (through

video conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Roopak Jain.
Judicial pronouncement filed on behalf of the accused-

applicant.
Arguments heard. For orders, put up a 4 pm.
(Neelofer Ab a\ erveen)
ASJ (Central)THC/Delhi
25.09.2020
At4 pm :
ORDER

This is an application under Section 4338 CrPC for grant of

anticipatory bail moved on behalf of accused Roopak Jain.
Ld. counsel for the accused-applicant has contended that

applicant is innocent. That applicant has received notice trom SI Sonal

Raj of PS Darya in réspect of the alleged complaint against the applicant

Nt~



regarding some purchase order by M/s Verdhman Paper Impex and not
lifting of alleged goods and its non-payment. That applicant does not have
concern either with M/s Shree Krishna Paper Mills and Industries Ltd. or

with M/s Vardhman Paper Impex. That applicant is having apprehension
that he may be implicated and arrested in the present case after registration
of FIR as the applicant’s name is mentioned in the complaint. That
applicant had already joined the investigation and cooperated with the IO.
In support of is contentions, Ld. counsel has relied upon decision in
Sushila Aggarwal and Ors v. State (NCT of Delhi) & Anr. S.L.P (Crl.)
No. 7281-7282/2017 decided by Hon’ble Supreme Court on 29.01.2020.
Ld. Addl. PP submits that the application is not maintainable
as there is no case registered so far agaiﬁst the applicant and only

complaint is received.

Though there is no FIR registered against the applicant
however as per the reply of the IO one criminal complaint has been filed
against the applicant and it has been submitted for the applicant that the
applicant has been summoned in connection with the said complaint and
he has appeared and rendered all cooperation and that though as on date
there is no FIR registered on the basis of the complaint however it is
apprehended that despite the full cooperation extended by the applicant
only to malign his name an FIR is likely to be registered in which event
there is a real possibility of his arresf; The 10 has stated that a complaint
has been received in respect of the accused however the action taken and

status report in respect thereof is not filed. Action taken/status report be

Wzy



filed before the next date of hearing alongwith copy of the complaint. The
applicant shall continue to extend all cooperation in the enquiry into the
complaint till then and in such event no coercive measures shall be taken
against the applicant on the basis of the complaint against him till the next

date of hearing. For status report and consideration put up on 6.10.2020.

D sikrveree

(Neelofer erveen)

ASJ (Central) THC/Delhi
25.09.2020



B. A. No0.1334/2020

FIR No. 27/2020

PS: NDRS

State Vs. Deepak @ Tarun
U/s 356/379/411/34 1PC

25.09.2020
Present: Sh. K.P.Singh, Addl. PP for State (through video conferencing)
Sh. P. K. Sisodia, Counsel for accused-applicant (through

video conferencing)
Hearing conducted through Video Conferencing.
This is an application under Section 439 CrPC for grant of regular

bail moved on behalf of accused Deepak @ Tarun in case FIR No. 27/2020.
Arguments heard in part. IO to file detailed report of investigation

conducted till date alongwith copy of statement recorded of the second victim.

For further arguments, put up on 01.10.2020, as per request.

(Nemfe jjda Perveen)
ASJ (Central)THC/Delhi

25.09.2020




AL Na, (2200

FIR N 39472000

Ps: Nars) Raph

State Ve, Nitin Aggaiwal
Uofe 00K/ TP

2309 2000

Poowost:  Sh K P Singh, AL PP for State (heeragh widen

comierencing)

Q. Mehul Gupla, Counsel for accusod-applicmt (hepogh

video conferencing)

Sh. Naveen Sharma. Counsel tor complainant {sdrougly w e

conferencing)

Hearing conducted through Video Conferenemg.

This is an application under Scction 439 CrPL G grant of
seputar hail moved on behalf of accused Nitin Aggaraal i e FIR Mo
IR G20,

Reply is received.

Puring the course of arguments, Ld coumsel S fwe
eomplainant fis poimed oot that the previous applation for gramt of
@‘ﬁgﬁﬁﬁkﬂ' bat! peefored on fehalf of the avcuned-agpivent was
Aiseisnd on the ground thet it was e sosvenpiaiiad by any vaialatnomy
o wuthesization wd the preson spplivation fe goant of regubs Bt (5 alsa

il acwsmpaniod fry any suthiriraion/valabammns,
14, counsel for the svoused-applicins subomits that he vould

ws ealkey @ the time of Gling of the application for




grant of regular bail and now signed vakalatnama has been received and

same shall be filed today itself.
Needful be done before the next date of hearing.

In such circumstances, for consideration, put up on

' \’\:u’/
(Neclof /%'f)/i rveen)

ASJ (Centr) THC/Delhi
25.09.2020

28.09.2020.




B. A. No. 134272020
FIR No. 3172019
PS: Rajinder Nagar
State Vs. Anil Raikwar
U/ss 363 1PC
25.09.2020
Present: Sh.
Sh. Rahul Bhagat. Counsel for accused-app

K_P.Singh. Addl. PP for State (through video conferencing)

licant (through video

conferencing)

Hearing conducted through Video Conferencing.

This is an appli C for grant of

cation under Section 438 CrP

anticipatory bail moved on behalf of accused Anil Raikwar in case FIR No.

31/2019.

Arguments heard in part. Ld. Counscl for the applic
or of the complainant had gone

ant submits that the FIR was

registered under section 363 as the daught

missing however the daughter of the complainant has got her statement recorded

under scction 164 Cr.pc affirming that shc is a major and has got marricd to the

accused of her own volition and she had left the house as she did not wish to live

with her step father and now on the basis of some school certificate the 10 sceks

10 add Section 376 1PC besides the provisions of POCSO Act despite the fact

that in the marriage certificatc and the Adhar card the prosccutrix is shown 10 be

born on 1.1.2000.
For purposes of disposal of the present application, prosccutrix is required to be

heard.
Notice be served upon the prosecutrix through the 10 as prosecutrix is stated 10

be in Nirmal Chhaya Institution. For arguments, put up on 29.49.

(Neelofe uA Perveen)
ASJ(Central) THC/Delhi
25.09.2020




B. A. No. 1343/2020
FIR No. 28/2020
PS: Sarai Rohilla

State Vs. Gurpreet Singh
U/s 354/354A TPC and 10/21 POCSO Act

25.09.2020

Present:

Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Sh. Dhananjay Singh Sehrawat, Counsel for accused-applicant
(through video conferencing)

Ms. Rekha Aggarwal, counsel for prosecutrix (through video
conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Gurpreet Singh in case FIR No.

28/2020.

Arguments heard in part.

Let IO be called alongwith record/ case file for tomorrow.

For further arguments, put up on 26.09.2020.

(N eelm

ASJ (Central) THC/Delhi
25.09.2020




B. A. No. 1344/2020

FIR No. 20172020

PS: Kamla Market

State Vs, Suliail @ Sunny
U/s 392/411/34 1PC

25.09.2020
Shy K.PSingh, Adedl PP for State (through video eonlereneing)

Present:
Sh. Ashok Kumar, Counsel Tor aceuned=upplicant (through video

conferencing)
Hearing conducted through Video Conferencing,
This is an application under Seetion 439 CePC for grant of regulor

bail moved on behalf ol aecused Subail @ Sunny in cuse FIR No, 201/2020)
Ld. counsel for accused-applicant secks adjournment on (he ground

of personal difTiculty.
For arguments, put up on 29.09.2020 as requested,

WM
(NcclN {E /

rAJ)i n Perveen)
ASJ (Cen nll) "MC/Delhi
25.09.2020)



B. A. No. 1345/2020

FIR No. 3072020

PS: Rajinder Nagar

State Vs. Nitesh Phore & Ors.

Uls 452/307/34 1PC & 25 of Arms Act.

25.09.2020
Present:

1 video conferencing)

Sh. K.P.Singh. Addl. PP for State (througl .
applicant (through video

Sh. Lalit Yadav, Counscl for accuscd-

conferencing)

Hearing conducted through Video Conlerencing.

This is an application under Section 439 CrPC for grant of interim

bail of 45 days in accordance with guidelines issued by High Powered

Committee of Hon’ble High Court dated 18.05.2020 moved on behalf of accused
Nitesh Phore in case FIR No. 30/2020.

Id. counsel for accused-applicant submits that accused-applicant is

in JC for more than 6 months as he is arrested in connection with present case¢ on

07.03.2020 and co-accused have already been released on interim bail as per the

guidelines dated 18.05.2020.
Ld. Addl. PP submits that reply of the IO with previous

involvement report is not received.
Let previous involvement report in respect of the accused-applicant

be called from the IO. Let custody certificate alongwith conduct report in respect

of the accused-applicant be also called from the Jail Superintendent for the next

date of hearing.
For report and consideration, put up on 29.09.2020.

ASJ (Cerftral) THC/Delhi
25.09.2020



B. A. No. 134672020

FIR No. 240/2020

PS: Prashad Nagar

State Vs. Noor Mohd.

U/s 33/58 Delhi Excise Act

Present: Sh. K.P.Singh, Addl. PP for State (through video conferencing)
Sh. Seema Gupta, Counsel for accused-applicant (through video

conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant bail moved
on behalf of accused Noor Mohd in case FIR No. 240/2020.

Arguments heard. For orders, put up at 4 pm.

(Neelo&grA i erveen)
ASJ (Central) THC/Delhi
25.09.2020
At 4 pm
ORDER

This is an application under Section 439 CrPC for grant bail moved
on behalf of accused Noor Mohd in case FIR No. 240/2020.

Ld. counsel for the accused-applicant has contended that accused-
applicant is in JC since 10.09.2020. That accused-applicant has been falsely
implicated in the present case. That 12 cartons of illicit liquor are alleged to
have been recovred from his cycle rickshaw. That the accused-applicant is a

mere cycle rickshaw puller earning an honest living and has nothing to do with

the alleged recovery. That the police is alleged to have acted on a secret

N



itormatidh howdver thore is hothing as to Who Was the supplicr and Who was
e SN RCIDIHT DT (he 'wartons of Tiguor bottles even though investigation
A POTTIRRSPY O T TO iy ¥ated 't be now complete.

1. Addl. PPon the other hand submitted that accused-applicant is

TN HRENTN {0 OnddNsion Of bail il granted and that 600 bottles of liquor were
TRV Vi WS iformation from the eyclerickshaw of the accused-
wppliviiL Thit dovisdd:applicant does not have clean antecedents though the

IPRVIOIN QHN TS ROTuRAT the Excise At
TReded.

AN Her vase of the prosecution HC Rohitas Singh, along with Ct

Wiy Siigh, did Gt Shyat Sunder, were on patrolling duty in the area of PS
Prashd Nagar DOk Whan HC Rohitas Singh, received secret information that
A DAy Who supplies Tlepal Tiquoi in eyele rickshaw. will pass through the area
DTS Prasad Nagar. ‘On this information, HC Rohitas Singh along with other
Hailipprehend a Doy while pulling a loaded eyele rickshaw, who was coming on
Ranidas Mg, frorh DBG toad. Who disclosed his namie as Noor Mohd and on
Shadking of <yele tickshaw, 12 cartoons of quarters of illicit liquor (Total
SOxI2=600 quairis, 180 ml cach) vecovered from his eyele vickshaw. In this
epard. @ s vide FIR No. 24020 U/S 33/58 Delhi Excise Act PS Prasad
Naga, DeThi was wegistered. The police 18 stated to have acted on a secret
ntormton dut the vecovery s effected without joining public persons from a
diry road and there 38 wo investigation put up before this court in respect of the
alleged sourte of the consigment and Whete and to whim was the consignment
T de deliverad. 1t is not disputed that the accused-applicant is a tickshaw puller
and has wot boen previously volved in any case under the Bxcise Act. The

mvestigation Is now complete and the custody of the accused-applicant s not




required in connection with the present case anmy longer. In such facts and

[n such facts and circumslances no purpose is 1o be served by

circumstances the
further in the present casc and

keeping the accuscd-applicant in custody

accordingly for the abovesaid reasons the present application for grant of regular

-ant Noor Mohd. is granted regul

bail is allowed and accused-applic ar bail in the
sum of Rs.20,000/- with

present case subject to fumnishing personal bond in the

one surely in the like amount 0 the satisfaction of the concermned Court/Duty

MM and subject to the conditions that  the accuscd-applicant shall

scrupulously appear on cach and every date of hearing before the Ld. Trial

Court and shall not delay. defeat or subvert the proceedings in any manncr

whatsoever, he shall not in any manncr threaten? influence the witnesses n

this case or tamper with the cvidence of nterfere with the course of justice

in any manner whatsocver, and shall furnish his mobile phone number and

that of the surcty to the 10 and shall not change his address or mobile

intimation to the 10 and shall not leave the

phone number without prior
o the 10 till the

mits of NCR Region without prior intimation t
y shall also intimate about change

territorial li
pendency of the proceedings. The suret

ol address or mobile phonc number to the 10.

Application$ stands disposed of.

ez
N
(Neelofer Abid Perveen)

ASJ (Cetitra) THC/Delhi
25.09.2020



B, Ay Now 1M7/2020
IR No, 2002016
L H P L DETHTT

Stnte Vi, Mangnl Pandey
UM VX L/AA2/427/800/34 TPC

25,09.2020
Sh. K.1.Singh, AddL 1 for State (through video conferencing)

Presont:
Sh. Vishu Sharma, Counsel for aceused-applicant (through video

conlerencing)
IHearlng condueted through Video Conferencing.

Iis is an application under Section 438 CrPC for grant of

anticipatory bail moved on behalf of accused Mangal Pandey in case FIR No.
ﬁ’ ’

203/2010. P
Arguments heard in part. Ld. counsel for/\ seeks time to rely upon

judicial pronouncement in support of his arguments.
For further arguments, put up on 28.09.2020.

(NeelofmAbi a

ASJ (Centr
25.09.2020



FIR N 282010

PR Labori (ate

State Vs Vigay Mohag

/S 200 JOR7E 1208 1N

AN LW LR
AU MU AT T R AR AR R RN R RO (R RRTIHTINY

Prosent:
St Nlweard TIwaek, Oummel i seeimed-appiiving s viday
eonforeneing)

Bloaring contuetosd thramh Vides Cuanibisintig.

This i an applivation wadee Neeton L3 CEe iae e of il
maovedt an bohalt'afaconsed Vi Mohiw in eise TR N, 010,
Ll oaungol R thi weeuse=applieant subimits i ply hiv iy

filedt by the 1O whore 1 s oowwe o the bt i olepeshest i ik e it

now been filed on 23,00.2020, thertiwe e does nob Wikl [ prest o (e

prosent applieation aned wank o withdrw the se v ovdee 10 ennble i 1o
preter approprinte bail applieation befwe the ‘vl Cowet 10 I oidered
accordingly. The applieation foe st oF bl moved on hehalfof e wwl Vijiiy
Mohan in ease FIR No, 282019 (4 disimliaed A& pattledinan . N

Ml

(Nwl‘ll\{ c\ll\\ln I‘uv\'mun

ASD(ContralN TN/
“3H,00,3030



FIR No. 432018
PS Sadar Barar
State v. Ravi Kehi
Ui 303 1IPC

25092020

Present: Sh. K.PSingh L AGSL PP for Smze (3 NGRS RAN
canferenemg)
Sh. Hemant Chandhany, counsed Foe ansusnd-ereinees
throush video conferenctn)
Hearing is condicted through video coateremaing.

This i3 an .m;‘h\.;'xm under Sectivn 439 CrfC R gmmt of

guidclincs issued by the High Powerad Comumittee of Hon'die High Conmt
of Delhi dated 18.03.2020 in onder to davoapest the prisons i Dol i
wake of outbreak ot covid-19.

Anuuments heard.  For onders, put up on 2800, 2020,

xetal \\“t.“‘

W

(N cclmcf“ Whda Penwoen)

ASJ (Central) THO Dol
23090200



FIR No. 36/2018

PS: Crime Branch
State Vs. Kunwar Singh
U/s 20/25/29 NDPS Act

25.09.2020
Sh. K.P.Singh, AddI. PP for State (through video conferencing)

Present:
Sh. V. K. Singh, Counsel for accused-applicant (through video

conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of bail
moved on behalf of accused Kunwar Singh in case FIR No. 36/2018.

Reply is filed.
Arguments heard in part. Ld. Counsel seeks some time to rely upon

the evidence lead in this case as on date.
For further arguments, put up on 07.10.2020.

25.09.2020



FIR No. 243/2018

PS: Nabi Karim
State Vs. Akash Gautam

U/s 302/34 1PC

25.09.2020
Sh. K.P.Singh, Addl. PP for State (through video conferencing)

Present:
Sh. P. K. Garg, Counsel for accused-applicant (through video

conferencing)
Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of interim
bail of 45 days in accordance with guidelines issued by High Powered

Committee of Hon’ble High Court dated 18.05.2020 moved on behalf of accused

Akash Gautam in case FIR No.243/2018.
Reply of the 10 is received alongwith previous involvement report.

Ld. Addl. PP submits that there are seven previous involvements
alleged against the accused-applicant. Ld. counsel for accused-applicant submits
that now all those cases are over and on the query of the Court as to whether in
all the previous cases, accused stands acquitted, Ld. counsel submits that as per
the report of the IO, accused was convicted in one case and sentenced to period
already undergone. However, Ld. counsel wants to seeks instructions from the

applicant to further address arguments.
For further submissions, put up on 03.10.2020. In the meantime,

custody certificate alongwith conduct report be called for from the

Superintendent Jail.

ASJ (Central)THC/Delhi
25.09.2020



IR No. 12322017
P'S: Crime Branch
State Vs, Emeka Stephen

25.09.2020
Peesent: Sh. K.P.Singh, Addl. PP for State (through video conferencing)
Counsel for applicant (through vidco conferencing)
Hearing conducted through Video Conferencing.
This is an application of withdrawal of surcty on behalf of the
applicant,

Let notice of'the application be issued to the uccuscd,[,la,«.ela&v } V)

For consideration, put up on 05.10.2020,

M-
ol
(Nccmc Xbyga Perveen)
ASJ (Central) THC/Delhi
25.09.2020



FIR No. 13272017
PS: Crime Branch
State Vs. Vitalis Chindu

25.09.2020

Present: Sh. K.P.Singh, Addl. PP for State (through vidco conferencing)
Counsel for applicant (through video conferencing)
Hearing conducted through Vidco Conferencing.
This is an application of withdrawal of surcty on behalf of the
applicant. o
Let notice of the application be issued to the accused#mﬁlv 10

For consideration, put up on 05.10.2020.

ASJ (C

25.09.2020




FIR No. 212/2017

PS: Lahorl Gate

State Vy. Farsa Ram
U/s 395/397/412/34 1PC

25.09.2020
Present: Sh, K.P.Singh, Ld. Addl. PP for State.
' Sh. Sachin Juin, Ld. Legal Aid Counscl for accuscd-applicant
(through video conferencing)
IHearing conducted through Video Conferencing.
This is an application under Scction 439 CrPC for grant of regular
bail moved on behalf of accused Farsa Ram in case FIR No. 212/2017.

Arguments heard. For orders, put up at 4 pm.

(Nee@e a Perveen)
ASJ (Central)THC/Delhi
25.09.2020

AT 4 pm
ORDER

This is an application under Section 439 CrPC for grant of regular
bail moved on behalf of accused Farsa Ram in case FIR No. 212/2017.

L.d. counsel for the accused-applicant has contended that accused-
applicant is in JC since 11.11.2017. That accused-applicant has been falsely
implicated in the present case.  That all public witnesses have been examined
and only police officials remain to be examined. That conclusion of trial would
take time duc to prevailing situation arising out of covid-19 pandemic. That co-

accused Vaibhav has been granted bail vide order dated 06.03.2020. that the

A




aceused-applicant was the only bread ezmer for tos fmity zad duf w0 Bas ong
custody and the prevailing pandsmic sitzaion the femily of fe 2coased-
applicant is facing unbearable and agute hzrdships, oz rorsdApplicaT bas
clean antecedents and decp roots in the socisty.

1.d, APP, on the other hand, submitied thzt soguseG-2po AT
is eharged for commission of heinous offence w/s 397 IPC specaically
against him as the accused-applicant had used kife in the commission of

the robbery and is also charged along with the co-zcoused u's 395 1PC.

That the case of the co-accused gramed bzil is not o5 similar footmg a5 the

N~ =

charge under section 397 IPC is against the zccused-zpplicen: for which
the minimum punishment prescribed is 7 years RL

Arguments heard.

FIR is registered on the complaint of Mzherder Kimmer that he

is engaged in the courier business and on 11.11.20i7 zt 7 pin, whean ke
was taking accounts while sitting in his office a1 431, 2™ ficor. Kucha B
Nath, Chandni Chowk, Delhi, 3 persons entered his office and ope person
wearing a jacket took out a knife from his jacket and pint &t a1 his throar,
another person gave him a fist blow and tied his haads with a rope and the
third person took out a black colour pistol and pointed with it at his chest
and hitting him with a fist blow, snatched the kevs of the Almireh Fom
him and opened the steel Almirah and took out Rs.50.000/- in cash,
Rs.11,000/- in cash and the delivery slips and the three mobile phones kept
in the office, the complainant raised alarm and shouted Chor-Chor from
the window at which the persons present below caughi hold of one of the
fleeing robbers, while the complainant also rescued himself 2nd chased the

N }



robbers and nabbed another, the third person managed to escape. Though
there were three persons who are alleged to have entered the shop and
committed the robbery, investigation lead to the involvement of more than
five persons though the remaining could not be apprehended. Accused-
applicant is alleged to have been amongst the robbers who had entered the
shop, as the robber armed with knife who had threatened the complainant
and is apprehended at the spot by the public persons. The accused-
applicant has clean antecedents however It cannot be lost sight of that the
complainant in the course of this examination in court has duly identified
him as the robber armed with knife who had put the knife against his
throat. All the public witnesses stand examined though one of the public -
witnesses has been sought to be recalled for reexamination to enable the
prosecution to put the case property to him, and out of 14 witnesses cited 6
witnesses already stand examined. In such facts and circumstances as the
accused-applicant has been duly identified to be the robber armed with
knife who had threatened the complainant by thrusting the knife against

the neck of the complainant and stands trial for offence under section 397

Cr. PC, it is not a fit case for grant of bail.

ida Perveen)
AST (Central)THC/Delhi
25.09.2020



